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With these ̂  observations, he begged Co 
move the first reading of the Bill,

The Bill was read a first time.

PORT-DUES AND FEES.

M r* E L IO T T  moved the second reading 
of tbe Bill to tuihorizQ the !evy of Port-dues 
and Fees at the present mtes for a further 
period of twelve months,’'

The motion was carried, and the BUI read 
a second time.

Mfi- E H O T T  moved that the Bill be 
referred to a Select Committee consisting of 
Mr̂  Alien, Mr* Currie  ̂ and the Mover.

Agreed to.
M&. E L IO T T  moved that the 69 th 

Standing Order (under wliich the Report of. 
the SeWct Committee oould not be presented I 
before the expiration of twelve weeks from 
the date of the drst publication of the Bill) 
be Guspended, and that the Committee be 
instructed to report upon the Bill at the 
eipiration of four weeks from the date of 
publican on.

Alft, G RA N T seconded the motion, 
which was then earned. ^

in t)*pe, and frould'be in the hands of Ho­
norable Members on Monday,

The Council adjourned.

TOLLS ON THE KURRATIVA RIVER
(BENGAL). .

Mr. C U R R IE moved the second reading 
of the Bill “ for establishing a toll on boat* 
nm\ timber passing through the Kunatiya 
River in the district of Bogra.”

The motion was carried, and the Bill 
read a second time*

Mtt. C U R EIE  moved that the Bill be 
referred to a Select Committee consisting 
of Mr- Eliott, Mr. Alien, and the Move^

Agreed to.

NOTICES OF MOTION^

Me* PEACOCK gave notice that  ̂ on 
Saturday next, he would move the second 
reading of the Bill '^to amend the law 
relating to affidavits  ̂ affirmations, and solenon 
dedarations.”

M r, E L IO T T  gave notice of motion  ̂ for 
ihe same day, for the second reading of the 
Municipal Bills which had been read a first 
time to-day.

It waa desirable that they should be 
h ^ g h t  into operation at the same time 
with the Police and Conservancy BilJs; 
&nd, therefoie, ad much time should be 
Saved aa wa« posdUo in taking them 
through the renuuning stages* Thty were

Saturda^t Jujte 21, 1856. 

P re sb k t ;

The Honorable J. A. Dorin* Vice Presidm L ia th«
Chaa.

Hifl Bicelknfty ttw Coua- D. Eliott, Esq̂  ̂
maader-in-Chief, C* Allen, Eaq,

Hon* J, P. Graat, E* Currie, Em ** and
Hoq*- B. Peacock, Hon, Sir A. W* BoU«r.

CLOSING OF HOTELS, &e*, ON SUNDAY
IN CALCUTTA.

T h e  CLERK presented a Petition of 
Inhabitants of Catcutt^ prajixig for the en­
actment of a law prohibiting the opening 
of all Hotels, Tavema, or Liquor Shops, for 
the sale of imy intoxicating Liqtior, on Sun­
day in Calcutta.

Mr, CURHIE moved that the Petition 
be printed*

Agreed to.

PkEVBNtlON OP FIRES (CALCUTTA).

M r. PEACOCK presented the Report 
of the Select Committee on the Bill for 
the better regulation of buildinga, and for 
the more eSectually prttvemtlng accidenta by 
fire, within the Tomi of Calcutta*”

APFiDAvrra, affirmations, andSOLEMN DECLARATIONS.
M r. PEACOCK moved that the Bill 

** to improve the law relating to affidavits  ̂
affirmations) and solemn declaiationa” be now 
read a second time.

The motion was agreed to ; and the Bill 
read a second time,

MUNICIPAL ASSESSMENT,

Mr. E L IO T T  moved the second readii^ 
of the Bill “ to comprise in one Act the provi- 
sionB necessary for the assessment and col­
lection of Municipal rates and taxes in the 
Towns of Cakutta, Madras^ and Bombay^ 
and the several stations of the Settlement 
of Priiu:e of Wales* Island, Singapore^ and 
Malacca*’̂

In making this motion  ̂ the Honorable 
Member said ha vrould venture to suggest 
tbat  ̂ if any objections had occurred to 
Honorable Meml^rs with respect to par­
ticular provisions in this or the connected
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Bills* it rniglit be convenient to reserve the 
discussion until a subsequent Btage of the 
Bills, and allow them now to be read a 
second time and published, so that they 
might be considered by the communities 
which were affected by them, and also by 
the several local Govemmeuts, The Coun­
cil would, in that case, have the Iwnefit of 
anv Btiggestions wliicli might be offered by 
those communitiea and Governments, and 
also of the Beport upon them of the Select 
Committee to whom the Bills might be re­
ferred. I t appeared to him that the discus- 
^on would be of a more practical character if 
raised in Committees ot tlie whole Council  ̂
when the Bills should have been prepared 
in the form in which they would be proposed
to be passed*

The motion was agreed tOj and the Bill
read a liecond time*

MUNICIPAL ASSESSMENT (MADRAS),

M il  E L IO T T  moved the second reading 
of the Bill for appointing Municipal Com­
missioners, and for levying rates and taxes, 
in the Town of Madras.”

The motion was agreed tô  and the Bill 
read a second time*

MUNICIPAL ASSESSMENT (STRAITS 
SETTLEMENT).

M r * ALLEN  moved the second reading 
of the Bill “ for appomting Municipal Com­
missioners  ̂ and for levying rates and taxes  ̂
in the several stations of the Settlement of 
Prince of Wales* Island, Singapore, and 
Malacca.”

The motion was agreed to, and the Bill 
read a second time.

Mb. E L IO T T  moved that the three 
Municipal Bills read a second time to<-day, 
be referred to a Select Committee consisting 
of Mr, Allen, Mr. LeGeyt, Mr. Currie, and 
the Mover*

Agreed to.
A F n D A v rra , a p p i r m a t i o n s , a n d

SOLEMN DECLARATIONS

Mr. PEACOCK moved that the Bill “ to 
improve the law relating to aflSdavits, affir­
mations, and solemn declarations** be referred 
to a Select Committee consUting of Mr. Alien, 
Sir Arthur BuUer, and the Mover.

Agreed to.
NOTTCB OP m o t io n .

I
M el CU BBIE gave notice that, on Satur* 

day neit, he would move the second reading
Jttr* Eliotts,

of the Bill “ for appointing Municipal Com­
missioners, and for levying rates aiul taxes, 
in the Town of Calcutta,**

The Council adjourned.

Saturdayi June 28, 1856- 

P r e s e n t  ;

Th0 H oam bk J. A* Dorin, Vict~Pre9idfnt^ in ibe
CWf,

H b £]cr<?lk̂ iiej the Coia-' 
m a u d e r  - in  -C  b ie f ,

Hon, J . P* Graatj 
Hoti. B* PMcock,

D. Eliott, Esq.,
C. Alleu,£«q.r

Currie, Esô . aoJ 
Hoa. Sir A. w . Balkr,

MARRIAGE OF HINDOO WIDOW S.
The CLERK presented two Petatjons 

from Inhabitants of Ahmedniiggur against 
the Bill ** to remove all [egal obstacles to the 
Marriage of Hindoo Widows'**

M a G RA N T moved that the above P e­
titions be printed.

Agreed to.

CATTLB TRESPASS.
Also a Petition signed by the Membern'i 

of the Indigo Planters^ Associationj praying 
for certain alterations in the Bill relating to 
Cattle Trespass, and that the Bil! so altt^red 
might be speedily passed.

M r . CU BBIE moved that the Petition 
be printed.

Agreed to.

HINDOO POLYGAMY.
Also a Petition from the Maha Bajah of 

Burdwan against Hindoo Polygamy.
The Petition stated<^

That^ according to tbe doctrines of the H in­
doo Law, e w ' T y  Hindoo is required to maivy on«̂  
wifo, but 13 aulLorizc'd, in tbe event of c ^ a Ju  
contin^ondc9p and on certain conditions, to msiry 
a Bccotidf third, or fourth time. The contingen­
cies and randidons are specified in tbe Laws of 
Menu* whose authority in *uch matters ia para* 
moviut. It being ciprea&]y declared that the 
authotity of no or legistator^ can be reco^- 
mzed if at vanancc with hia doctnne.

That it bas becooie the practice in Bengal to 
marry S4:veral wives without regard to the restric­
tions imposed by tbe Hindoo Law, Tbe practice 
obtains specially among the ctasa of Brabmins 
called CooUns. Althongb the sa<̂ red writing of 
the Hindi>os recognize no diatinctions among tbe 
Brahminft, or even tbe classed b^low them in 
rankj Rajah BuUai Sen, a Little time before tbe 
Maborae^n oonqueAt, established disiinctioiks 
among tho Brahmins and Cayaths^ b j which a 
portion of them, under tho name of Coolias,wert 
declared to be superior to the rest of tbeir tribe«- 
These diatinctions, rendered general in oourw of 
time among all daMoa of Htndooa by tbe sanction 
of eiaoaplej have been uniTeiaaJiy adopted i a


